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C-tL ADMINIsTRATIVE TRIBUNAL 
GUUJAHATI BENCH 

G U WA HA TI 

ORDER SHEET 

Originaj Application No 

111sc. Petitj- No 	
/ 

Cohtempt Petition No 

Application  No , 
Li 

 

RPPlicant (s) 	K )' RA 
* 

• 

Respondent (s) 

h do cat e Poi the A pplicant (s) 

DI V  Advocate For the Respondent(S) 

Not1es of the Registry 	r 	Date 
uroer or .th Iribun,j 

bs, ai1ica1Ofl IS itt 

frrrr bul rtot i i time 

I'ei ti 	is 

- 	notfiL'd C F 

for ',Rs, 50/ 	poited 

vide 'Ijpon 

DateI,iT 

fieglJOWD  

• 	v-4z iü i,4 
N,  

17.11.02 
I 	Heard learned counsel for 

the parties. 	 - 
-- 	Issue notice on the respon- 

dents to show cause as to why 
I 

 app1icatjon shall not be admitted. 

Returnable by four weeks. List on 

J 9.12.02 for Admission. I .•, 	-,_ 
- 	 - Vice-Chairman 

9.12.02 	None appears for the parties. 

List on 16.12.2002 for admissJ. 

I 	rno -' 
•1 
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• 	16.12.2002 	The applicant is a son of Late 

Gouranga Chandra Das who was an 

employee under the respondents and 
was working as a Mail Guard in the 
Head Record Office of the Railway,  
Mail Service (RMS), 	Division,, 
Silchar. While working as such, the 
father of the applicant died on 

23.4.1994 due to concer at the age of 

49 years leaving his wife, daughter 
and son. The pplicant prayed for 
compassionate appointment. Infact, 

thede.partment by its co':irnunication 
dated 7.9.2001 informed the ap1icant 

• 	.•• 	that he may opt for Gramin Dak Sewak 

ubjt to ffulling required 
conditions. Accord!ngly, he was 

advised to 'submit his wIllingness on 
the offer. According to the applicant 
by communication dated 12.9.2002 

addressed to the Superintendent, he 
had indicated his mind for the post. 

as per the offer made by the ãuthorit 
By communication dated 28.8.2002 the 

Siperintendent deleted his name from 
the list as the applicant was unwilli 
to the offer. Hence this application. 

Mr.. G.N. Chakrabarty, learned 

counsel appearing on behalf of the 
applicant submitted that the applican 

by corrnüriica.jon dated 12,9,2002 
+ ' 

	

	prayed for some succor either in Grou 
tDl post ot any other Central 6overn 

\7\ 	

ment Department. HoweVer, in terms o 

the communication dated 7.9.2001, th 
authOrity turned dowfl his claim. 

Mr. A.Deb Roy, learned Sr. C. 
S.C. appearing, on behalf of the 

respondents.submitted that the appli 
ant did not comply with the cornmunic 
tion dated 7.9.2001 by which he was'' 

• 	
' 	Contd/ 
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advised to give h15 willingness with 

full postal address, Admittedly, the 

respondents unequivocally and unmistak-

enly expressed its willingness to 

engage the applicant as Gramin Dak 

Sewak for which the consent of the 

applicant was sought for indicating his 

willingness. 

I have heard Mr.G.N.Chakrabarty, 

learned counsel for the applicant and 

also Mr. A.Deb Roy, learned Sr. C.G.S,C 

for the respondents, Considering all 

aspects of the matter, I am of the 

VICW that it is a case in which the 

department needs to reconsider the 

matter of the applicant for engagement 

in Gramin Dak Sewak post. Materils on 

record clearly spelt out that the 

applicant was not averse to the proposa 

of his appointment as Gramin Dak Sewak. 

His offer however lacked precision. In 

the facts and circumstances of the case 

ends of justice would be met if a 

direction is issued on the applicant to 

submit his unqualified and outright 

consent for consideration of his case 

for appointment as Gramin Dak Sewak. Th 

applicant is thus directed to submit hi 

categorical consent for the post of 

Gramnin Dak Sewak as per the offer menti 

ned above within two weeks from the dat 

receipt of the order. I such consent is 

submitted as directd, the respondents 

are directed to sympethetic consider 

the case of the applicant for erigagerneni 

in Gramin Dak Sewak post with utmost 

expedition. 

Subject to the observation made. 

abov?, the app1icaton is dspoged of. 

No order as to costs. 

mb 
	 Vice.Chajrman 
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(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

of the case 	 : 	0. A. N4 012002 

Kand ui-pa Kumar Das 	: 	Applicant 

- Versus - 

of India & Others 	: 	Respondents. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWA}L&TI BENCH: GUWAHATI 

cove rnment 

 

(ri (pp1ica Lion und.. n Section :i.9 of the Acfministpat've 

Triuna.1 (ct 198h 

c:. A 

ET WE EN 

- I Ken darpa Ku mar Da 

d'0 Sr I Kanu Mohan Des 

11, 	Ti karpare 

C) 	BasLehr.qa -- 

K ai, r I mqan , - 7887 23 

1 	The Un ion of India 

Pep reeni Led by t: he Sc rate ry to the 

of India 

Mm i.stry 

 

Of Commt.An lea t:ion 

epartie.r t; of Posts., 

N. 	 1: I hi. 

2. 1 The Chief Potmas,tpr General, 

ssam Ci role, 

Meq - c t Bha'i,'an, 

Cahatj. 

.App1icant 
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T he Post Mast.;e r Den en a 1, 

11 	ssam Rep ion 

Gu'Aa hat I 7$i001 

The Sijperiri tend ant 

Division 

Depa r tmen t of Poe W. 

$1 I c ha r788C01 

ResrLd_e n ts 

aLL 	IftRLIIQti 

Particulars of order(sI against which this aDDlication 

is mpde. 

This appi icat:ion is made against: the impugned tatter 

bearing No. B7/] 7/O:h-\/ .1 dated 28 8 2002 issued by the 

Superintendent., RMS 5' Division. Silchar (Respondent 

ot) seeking to delete the name of the appi lean t:from 

the 	a it 	list. approved by the Raspon den Le 	ion 

:.:,1ntr1lEnt on rompa5siOflatE?.. qrcLnici. 

urisdiction of the Trthun&L 

The applicant declares that the sub.5 act mat;ter of this 

application Is well 'ithin the juri.diction of this 

Hon 'ble Tr:ibunal. 
fl 



3 	LittiQfl-- 

The appi i cant. further declares that. this appi ication is 

.f:id within  the limitation prescribed inder sect.ion'21, 

of the Administrative Triburu3:Ls A ct. 1985. 

4 
	 ase 

That the appli cant is a C: ti zen of India and as such he 

is en ti. tied to all the rights, 	protections and 

privileges a 
	qua ran t;eed under I; he Con at i tn I: ion of 

India. 

1.2 That your appi i cant; passed his H,S L C. eaminatiCn in 

997 frhrri fhuqrakona Public: High School, Kar imgan. 

under' t. he Secondary Education Eca rd of scam 

(SEB() 

4 
.3 That the father of the appi icant. ......ate Gou ranqa Charidra 

D a was an employee u ri c:e r the r-espon den t Depa rtmet t 

i c the Dep rtment of Posts and had beer working as 

Hail Guard in the Head Record Off ice 0 f the Railway 

Mail Service (RMS) ,, S Division, Silchar while 

worki nq as such the father of the app].. ican L late Des 

died i n harness on 23, 4 1994 due to can cc r at t.. he age 

I . 
 

of about 49 years leaving behind h l.a dependent f ami 1 y 

compri5inci of his wife Smti Sushmita i::as, daughtei' Miss. 

Nam i ta Ran i Des and son 5 hr I Ken darpa Ku mar Das i e. 

the applicant herein 

44 That •f1 lowing the r.nfortunatE p .... e-rriatu red death of the 

father of the appi icant 	the whole Ianhi.ly fell.......ito a 



r 
4 

4 

'eLp1ess an 	disastrous 	r:d.Ltion , 	iing 	no earning 

member 	in the iamily. 	The appiicsrit who 	is the c.n.Iy son 

of 	t: he dece sad 	employee 	was 	also 	a ml nor a t the 

re 1 avant t :1. me 	I he 	wretched 	lam i. 1 y 	did riot: have any 

nid1nt:ial home 	or 	property 	to 	their 	rescue nor any 

source Of :1. i'i i1ii' save and except t he. 1 on a me r ,mou ri t.; 

at family pension and as such they have been surviving 

virtually on the mercy and hrips of their weliwishers 

only. In this context, a Ca rtificat:e has also been 

issued by the Asstt. Settlement Officer, Si.lcha. r which 

is eel f"speaking. 

C::op y  of 	Cortif i::ate dated 20,1. 1990' is annexed 

herewith as Anenxure-I 

4.5 	That on 	attaining the age 	of 	majority i.e. IS 	year's 	in 

1995, 	the 	appiic::ui t 	immediately 	applied on 	27,9,. 1995 

pray i rig 	for 	a 	jot 	on 	compassion a te 	grol.,.!nd under t: 	a 

responderits 	in 	the 	said 	application, it 	was also 

e::<plained 	that 	d...a 	to 	their 	distressed condition the 

app:.1 :icarit 	could 	not 	continue 	his 	studies and also not 

in 	a 	pbsit:ion 	to 	arranga 	for 	mai.... .iaga of 	his only 

mar'riaqeabie 	sister 	and 	prayed 	for a 	job fo 

subsistence 	arid 	maintenance 	of 	t h e family, now 

dependent on him. 	The applicant t hereafter '.,'as 	asked 	to 

furnish 	nieces..ary 	declaration 	arid 	his 	replies etc to 

relevant enquir:iee for consideral:ic'ni of his case. ,.,ihich 

the appl icatit ;immediate.:Ly coirip:L ied with. The a.ppl. lc:an t 

then subrrti tted another repr esen ta. ti on on 07 ,. 03 .1997 to 

the Respondent Ni:) 2 refer ring to his earlier 
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app ii cat I on daled 27 9 1995 and f u r the r app r oac had t: he 

H 	authorities time and again praying for a :iob on 

compassionate ground., 

copy of the rep rosen t,1:i on da. ted 07 03 1997 is 

anne:>ed herei'ith as Annexure-II. 

.6 That it is :St&tCd that the app ii can't.: came to know that 

his case is al rer.dy under process of consideration by 

the respondents for compassion ate appointment and 

eventually he cou:ld 1.earn from reliable source that his 

H case for appointment. on (;nipass . on a to ground was 

app roved by 't: he Respon den t No 2 on :L.:.., :i,11999 V I do 

letter No c'ThG/Giwa ha.t:i No,. Staff /1o/MlSC'97 da Led 

111199. 	Linfortunately 	this 	approval 	was 	not 

translated into real. ity 

.7 That subsequently,, the Respondent No.4, vide his let:Len 

bearing No B'7/17/C h"V dated 18. 7 2001. informed the 

applicant: that the Ministry of comrriun.1.catiori has since 

decided to consider'for absorption of the caridida't.,c:s as 

we it I rig • fc: r -  appo in trrien t on corripass ion a to g r'ou n d in 

other dope rtmeni ts and accord i. n q I. y di nec': ted I.: ho 

applicant to subm:i. t: his willingness to work in other 

Can 't: ra 1 Govern men t e s t a b us h m e n t:s. T he app Ii c a n t: 

confirmed his willingness to serve in any other Central 

Government dope rl:men I:,, to the Respondent No ,, 4 vi. do hi. s 

app :1 .i cat ion da ted 02.08.2001. -  

kLc 'j 



Cc:py of 1 etter dated 16 7 200.1 and app i.. ice t; io n 

dat:ed 2. 8 .2001 are annexed herei t:h as Annexu re III and 

IV respect:veiy 

4.8 That thereafter, the Pesponderi t No 4, vide his letter 

issued under No. f3- 7/i.  7/Ch V dated 7 9.2001 , in foi med 

the appi leant that the Dte Nev. ,  Del hi has decided to 

offer the can di dates app r - oved and va1. t listed for 

compassion ate &t)C 1 II tffiErl t z, for appo in tmen t aqa inst the 

vacant: posts of r am in Da k Sewa k. ( ODS ) su b5 ect to 

fulfillment of t h e conditions .....aquired for such 

recruitment arid turther directed the applicant once 

aqai. nt:o submit his L?.JiilincjrIese iiLhin 7 c:ay: for he:ing 

appoi rited as 605 ON rece:i.pt. of t:he said letter dated 

79,2001 the applicant: immediately sent; one 

app 1:1 cat: ion to 1 he Respon den L NO . 4 ., 	or 	12 .. 9 2001 

pray :i ru for consideration of his appoin tmen t irl a Group 

'D" post in the respondent depari:.ment or in any other 

requ 1 a r department of t: he Ceri bra 1 Gc've rnmen t I I is 

per'tinent: to mention here that the applicant no where 

:irid:i.cated his unu,i:1.il......qness f o r t h e post of GDS 

offu... red to him and rather reiterated about his 

rrecarious concfit:iori v:isàvis necessi by of a ,ob in 

his application dated 12.9. 2001. 

Copy of let: t:e r dated 7 9,2001 and apt:.:'l icat:ion 

dated 12.9.2001 are annexed hereFi t:h as Annexu re-V and 

VI respect: i ye 1 y 

q4tk N 



09 9 That to his utter surprise, the appli cant. received the 

impugned letter No.. B-7/17/ChVi dated 28 8. 2002 lee ued 

by the Respondent No.4 informing the apr_i loan t that his 

name is deletedfr from the 1 is L of candidates for f u Lure 

consideration for compassionate appointment: since the 

app 1 icant informed his un'i,'i ii inqness to work as GDS and 

further informed that no further request; of the 

appi :icant would be en terta.i.ned. 

Copy of the impugned letter dated 28 8. 2002 is ann exed. 

here,.:ith as Annexure-VII. 

4.10  That the applicant brgs to submit t; hat the Respon den ts 

misconstrued the con ten t;s c' f the app Ii cation dated 

129. 200.1 su brri :i t ted by the app ii can t. T e app I loan t 

only prayed for a preference for appointn,en t in a 

departmental C r C post: and nowhere did t. he app). i can t 

expressed or ]intdicat:ed his unwillingness to accept the 

post of .003 as offered to him. The app) ....cant is ever 

ready to work even asaQD3 or in any other suitable 

post either in the respon den t department or in any 

other Central Govern mont t es tab 115 hmen t as mentioned by 

hn in his earlier applications and as such the 

respondents sirnpl y acted on their o''n imagiria Lion in an 

arbitrary and unjust rrianner. 

4.11 That the applicant most humbly submi ta that due to non 

consderati.on of the case of the appi:icant for 

compassion ate appo in trneri t even af to r app r oval of the 

Competent Ou f ho r i ty • 1; he app .1. ;i cant has been c.len led 



just.i.ce 	and 	more 	so 	w tn 	t h e 	res.:on den i ts 	are 

c:ori:;iderinq sirni lam 	other 	cases for compassionate 

,pOfltflleflt 	'hich i 
	

d.iscnim:inatorv end violative of 

article 14 and 16 of the Constitution of India 

4.12 That the appl .iceri t: has been facing extreme financial 

hands hips and has nc means to support his dependent 

members of family and has been suffering from utter 

frustration due to riori--fuifillment of his logical 

expec t:at.mon for a human itanian compassion to appoInt 

him in a G,r 	po::t: as being given to othe.......imilanly 

situ a ted persons on compassion . te grounds 	As en c h 

finding 	no 	other 	alternative,, 	the. 	applicant 	is 

approaching this Hon bie tribunal for protection of his 

ni:ht:s and interests and praying for ,  a direct:ion upon 

the respondents to appoint the applicant: in a group 

i:os t: on ccoirii::ase i on a t:e g noun ci and set: aside the I mpu pried 

.tet:ter dated 28.8.2002,. 

413 Thai:: this aici.::lication is made bonafide and for the 

cause of justice. 

5 	Grounds fo r relief(s) with leQal Drovisions. 

51 For Lhat 
	

the name of t.. he app Ii cant has been .'a it-'- 

:i. isted and also approved by the Competent Authority of 

the Resp :in dent depa rtnien t for appointment on 

(::omripassl on ate gri:iu ri ci 

42 For thai:.., the applicant has acquir'ed a valuable right 

f or cc'rripac.si. cri ate appo in .tmen t due to death of hi s 



Ithrr who died in hrness while working under the 

respondents 

5,3 Fo r thai: • such compassionate appo in tiTian ts are be mci 

given to other similarly siti.iated parsons and as such 

den i al. of the same to the app 1 iran t. is v ioiati ye of the 

principles of natural.i ustice and Article 14 and 15 of 

the Constitu tion of :ind.i a. 

.5,4 For that, the applicant sui:mitted appl ic:atic'ns time and 

again praying for a compass .i on ate appo in tnien t 

commensi.iratinci to his qi.ialificat:i.on etc. 

,5 For that, the respondents asked for his willingness for 

appointment avert in other Central iovernment 

esteb] i shments and so also for appo in tment in the pc..:'st 

of c ram i n Pa k Sewa k ( PDS ) and the app 11. ran f con I :i rmed 

his willingness for the eaute 

5.6 For that, the applicant for his right to live • is in 

extreme nec:essi ly for a job as a sou roe of livelihood 

f o r hi mself and for his dependent family members. 

T hat the app 1 ira nt states 1: hat he has ex hau st:ed a .1:1 the 

remedies available to him and there is no other 

alternative and efficacious remedy than to file this 

appl iCr.tiOr 

t -&HJP-O' a ,rm AN 
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7 	MttJL flQt
pending  

Court 

The applicant: lu rther declares 	t:hat he had not: 

previously filed any applicat:iofl, Writ Petition or Suit.: 

before any Court. or any other authority or any other 

t3ench of the Tribunal regarding the subject matter of 

this a.ppl i cation nor any such application Writ 

Petition or Suit is pending before any of them 

8. 	Relief(s) spuaht for. 	 - 

Under the facts and circumstances stated above, the 

applicant humbly prays that You Lordships ho pleased r  

to admit this application, call for the records of the 

case and issue not 'ice to t: he respon den La to a how cau sa. 

as to why the relief (s) sought for in this application 

Shall not be granted and on perusal of the recc'r ds and 

after hearing the part:ies on the cause or causes that 

may be shown be pleased to grant t he fol low in g 

relief(s): 

81 That the Honb1e tribunal he pleased to set aside and 

cu ash t he impugned letter dated 23 8 . 2002 (Ant exu re- 

VII). 

8,2 That 1: he respondents be di rec Led to appo in 1: the 

app ii cant i ri a qr. 0 post/ODS on compassionate ground 

3 Dos ta of t: he app 1.1 cat ion 

F_ - - 



$4 cny o t h e r re] let (s) to which the appi icant is en ti tied 

as t h e Hon hi e Tribunal rriay deem f It a n d proper. 

9 	jnjmrder øraved for. 

During pendency of this application, the appl...cant: 

p rays tr)r the foiloing relief: 

1 That the Hon i.:ie Tribunal, be pleased to rriake an 

obse rvat on that pen den cy of t pp h is a ii cation a hal 1 not 

be r 
bar for the respondents in conidering the case of 

the app] icant 'for appointment on compass.i.OnaLS grounc.L 

Thi a app]. 'I cat:ion is 'filed through Pidvoca tea, 

Particulars of the I.EiL 

I, P. 0., Na 	 7 	7c3 /0 

Date of Issue 	 : 

Issued from 
	 4441,47 

Payable at  

12. List of enclosyre5 

s q:i van Tnthe index. 

12' 
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VERIFICATION 

I, Sri. Kandarpa Kumar Das. Son of L. ate Gc'uranqa 

Chandra Das,, aqed about years., r5iden t of Vi I I aqe 

Ti arpara • P.. 0,. Basudebriaqar, dist riot; Karl mqan , issam do 

hereby verify that the sta tem nt s made in Pa rag rap h 1 to el 

and 6 to 12 are true to my,  kn or ledge and those made i ri 

Paragraph 5 are true to my legal advice and I have not 

su pp reseed any material fact 

indisiqri this verif:jcatjon on this the 	day of 

October, 2002 
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I' 	OFFICE OF THE ASSTr. SETTLEMENT OFFICERZSAD?iR CIflCLE5ILC11AR. 

NO• SCSM. 2 0/97/Pt-IVJ2 	Dated, Silch,r the20th January/98.7\ 
/ 

S 	This is to Certify that as per rep.rt .f L.R.Staff 1st.: ' 
..................20.1.98, the petitier, Sri Kandaa KumarDas Sb Lt 

SA ( _ 7 9panga Ch. Das of Tarapur New C.l.ny, Sjlchar has no landed 
Pp rty in his •wn name or in the name ef his family members 

t is circle, 

It als.. reveals that there is-nó.s.urce,.f iricsmein.. -.: 

°. 4 	
family exeept family pensi.n ameunting t. ti. 1996/-P.M. 

/ 

$ 	 This Certificate is issued •nly f.r the purp.se .f 
seeking j.b on c.rnpens.nate gr.und, 

S 	 - 	 • 	 -. 	 .r- 	.; 	:'., 

77 	Ai1 	A 	 S 	 - 	 . 	 S 	 •. .... 
Asett. Settlement Officer, 

- 	:.. 

 N. 
...... 	li4rIct Agril. 0j16 )* * ** * 

ly 
s 	

I -.'.'J: 	' 	 'i'I 	- 
./ 	. 

' S  
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To 	 — 	 - 
The Chief P.ostmaser Gerral, 
Assam cirole; 	 .,. 
G u w ah a 

.. 

Through Super inte nde.rt A.Rm8t5t Thin. Silchor. 

	

•- 	rL - - 	g. 	 . .... 	. -. 
- -- 

ub;.-.PrYGr .for 	' e Lpb±fltmnt in relcatiOfl of normal 
rules case .of :iKaM arp a Kr • D as, son of Iate 
GLu ari& 	 Rm .' 

.... 	..... 	... 	/ 
Nay earlier represe tct10fl at.-27-9-95o44  

With due reepet ajd humble submission, I beg to 

8tate that,. 	father Late Gau.ranga Qh 4 Das was ex Mail 

Guard at Silc 	r Rs 'STDvfl. He . ..expeered after 

suffering of caneer9fl 23_91+ 
.

....At..that.t1me I waabe10' I 

18 years of aii; I 	 hlth8t age 

to apply for a j 	 •, 	. ... 

Sir, I,hr!ip"h.P' 
pj 	•' ,.. . 	- 	• 

• I hvomnrriz€Qb108i8t5r 

and widow mother. TheçamilY pe.nsion hich is being gett-.. 

jag by my w id ow ojhe ris t 	ins u.f f Ic ie at to 1 lye h and Y. 4 
• 	 . 

and mouth. It 18 nw quite impossible to continue studY 

and myjob 18 urgently eentiaL to aa'vethe Uiflh1Y:from 
00 

ruination.  

&ir, aster ,8ubfll88iOfl 

	

• 	. 	. -. 	...................... ,. 	. 	. 	.. 

Ih. been aakd:tO furnish declaz?GtiOfl ; ifl reepe.? 
7 	 . ,.. 	

.. . ...i-,'... ................•. . 	.... 	. 

maintLrning family and • other e nquirie8.O.Id 	
. 

 

re n nts are dul fulfilled. 

may I therefore pray you kiruilyrtO considr the 

humble prayer'of sa..father1e88 poorO  :d give ..a job 

in relaxation of 'normal rulesto save the famiiY'and for.i 

which act of kindness I shal1remflifleVer. 	tefu1....... 
I 	_ 	I. 	 5- 	 1 
'-I • 	*< 	c 	•- 

MAYWC'K1L4 , 

Date_7jMn.!.L. 	
Yours fjthfUlly 

th 

(Kanlarpa Kr. D. 	. 
• 	 S 	

• 

 

S10 . ] t0 ,Gauraflga Ch. Das.. 

• 	dO Kanu Mohan D as, • • 	. 
Vu: TikarptWa, 
p.O.BcwudOV - Nagar, 

	

_rj&t' 	 / 
.5.. 	- 	 S. 	 .. 	• 

;•• 	' 

/ 



- 	 / 	 .--. 	-'.---- 

! 

	

\(: 	1 

DPATI1:NT OF PO:. i'S IN' jI!\ 	 L 
O L? IC} C' THE SUP RINTi'1J)EJT 01 1?-3 • . 	• S I 1.cjj'\ 	- 7 '33001 

No. 3-7/17/ch-v. 
D-3 ": 00. b. Silcbr,the 13-7-2001.. :L 

To, 	
Sb 

c/o S.O/H&O 	-t'Jd(efna4vT.'CA 2)4/1 

• 	 (7 	 ) 
• 	 //2v' C, /a'?t, '/ cJA,-j1--/"f I ') 

Sub:- Dicontirivafon of wi1Linj 11ts oE c:iJI1L': 
CpprOVrc• Cor 'Comol3sion3to appoinLuiflt 	i]..1 irfl.i 

Of t1v apprüV-€d cand da. 	fpr COflSi(J.TtT1L ioi 

by t. iniu.rtes. 

The N1nis y of cc nunii:ion h3S dc ld' t 

•or cihsorpt jon of the 	iitTh2 	S 	iift5, for p:it 
corn :slOn3L2 ground an ot-Hcr  orlmnL. 

i- S sUch,y' 	.r ILbv O irccted t(j 3U1)!iL v'ur 

ii11ingn3  to iork in o.h r. C:t.i Govt eSL3bli5fl I1t:. '}h) tbir 

off J.c 	3 long with u11 ic. F 	•:JJ:rrjs 	or on1. r1  LnL j.i L i.O: ( 

ctr'- 1 	o.f ic 	.3ud 	t I 	'::i I 	'1 ton. 

• 	
•• 

• 	'; DI1. SI Jj '. 	-7 330()1. 

7"r. 	' 

uv  

1 1 1 tmts 

/ 



I- 	 - 

(V 
To 

e SupgrIntendeptl 
'5' DiISI,...atichar. 

Your No. fl.7/1/Ch t. 18,1.2001. 

siri 
W1 	duo rospd t I bc to state that 1nce  death  

of mY father, I hrv bi praying again and aga 1n to get 

toe a job 0(1 C 	si0nate groUflC. LastlY,?I 	bei 

thf 	e that to ntogS 'be 	apP OVOLfO appoifl' 

jnee then, I hnve been hpifl Thr toy appDLflt. 	, 

sir, tho 	nLtt3fl 0r the fi1Y  i s  a prart3u 

I have been c6Pell.n 
t0 t0p mY tuY. So 

ilsO 
i the caSe of rnYsiter. he i5,lso flOW nheraot 

f iiariR' But for the finRncia1COfldt, We ar9 
th 	pe( 

In a pocit'fl t0 thLnk for 	
yg0 .ettoflIn 	res 

Now, on 	ting this letter, I ' very 

frutted, as y job. i itlY 	
tO 	th 

tntiflY frrn nInT)ij 	itfln. 

tr, I r1 	to 	rv1 

(',0vt. 
i)eMrtht Lo save to.Y ramilY nc1 priY 	

to causc 

needful so th1t, I.got the appoIn,aflt 	
enr 

nd h, I shall rn1fl 
ever gtefU1. 

:, faithllY, 
ated, &ilchr, 	

Yours . 
D  

/2oo1. 
( SRI KANDhRPA I1M!R DPS 

	

6/0. Late. GoUrta Chafl& 	. 

Oas, C/0. Yafl 11  Mo an Das, 

\Ju) v i._TikarI, .P.C. 
sUdObflar, Dist..arl 

41,1y 

'.. 	 I 

/ 	
/ 	 F  

J 

• 	

:. 	

... 

- i 

; 
S'• 



	
- 	

. . 	 •. 	 .-• 

4NwxLr7€-2 

DRTNT C].' POLTS: fl;I)L\ 
OFFIC; OF T!E SUPFtINTEI'1 NT t' S. ' 'DM. 	 733001. 

0 	 . 	 . 	 . 

I 	 : 	r 
• . N. r-7/2r7/Ch-v,  

D 	d 't Si1chr,t1ic 7-09-2001. 

- 	 . 	 . 	 - 	 . 	 . 	 •.._ 	 C 	 . 	 ,.' 	 • 	
. 	 / 

- 

.•. 	 To, 	 .-. 	
0• 	 ............... . -. 

.. 	 .- 	 .. ., 

k.TC • b 

	

• 	Urt'- 	C-h- 
........ . 

 

......  

Sub:- 	Como1ssion, tc a r.pOjntIm.nt 0.2 ccric)idtas  
w3it ljstcc]. 	 . 	

S 

The uniersignzd is plea sed to corn. nic.' 	: 	.:'i.31 •t1 '). 

the DLa. I1et D1hi On Lhc Su ject,orveired vic]o CO  

No 1  Staff/16-R1g/33/1j t (]tcl. 14/03/2001 t3t corn.icsio' C C')()I 
-int proposal of c3ndid;.tcs cpprovod and wait listd •'r OJfc!r.i 
for vrcant posts of Crritin Dak .Sat,ak if they cro wt1J.t. 
for hC 	subject to .hir fulfill.nq all rnquir: 	•ott:ion 
o racrulUnmnt li)(e educ: i'nl qrU 3 ljfjcajon 'etc. 

- 	 - 	

- 	 sids, It :' ' )c iotd ht c 	itflcc 	) 
cnc5jd3te';joulcl h ,,2 va no furthnr claim for avojn:me,1t Q •ifl' r)Cci1 
con.ition against reguler 	 vacancies and tTt thC( ':Oulci 
have o take their turn as pr resnt departrnen:.l  

in the m3ttr of thcir apointm3nt 1q inst futnro (ie 'Drtm'?nt; '  
v3cnctha, 

As such / you ore hCreby directed to C -.riiit jour 
• \ \ •tjllincjns on the offer to :his of f;j~:a  ~nq  withyoui full o.ial 

• . 
	 addrss for on.;1rd rensi.jsjo 	o the Circle 0212  Ice .'it:iin 7(  

\\claYs 	. 	 eceit . OL t his lt r for the ir cni':i:ii. 

I • 	

. 	 For Super nI\- nr1.t 
Dri, Sj1chr-7fl3001, 

• 	
. 	 Copy to: - . 	

• 	 •0 	 -. S 

i . The .S7Ji S-2nd Su]DnTjnsukja I 

• 	 ••• 	
. 	 for inforrnition. 

2,. rhe:IRI4.S1t Sub-t)ri.Sjlchor ;f• 

(. 

iul For Suport9Th 
 1 S 1  Dri. 3ilchar-70]001, 

/' 1 	/ 	•• 	

0,; 	 ; 

S 	 a!kt APIJ. 0 • .0

, 	 .' 

/ 	
lIw 	 C,t 

0 	
'2E.4 	. 	 S 	 • 	 0 

/ 	. 	 •. 	 . 	
. 	 •. 	 S 	 • 
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Annexu re-VI 

TO Super.irndent, 
D:iyisinn 

S.i:Ichar 

s i 

with humble suhrnissic'n I acknowledge the receipt of 

your letter No, - ?/17/c:h'' V dated 7. 9. 01 and 1 earnestly 

pry you honour kindly to consider my prayer for grant of 

aoiritrnent in a departrrien tel Or. D ' post so as to rescue 

t 	tarn i I y of one of you r ex" emp 1 oyee f mm di caster. 

Sir, the condi t, on of rn' f:ff ly is very pmecarlorvs and 

te meager pension amount of my mother is too inadequate to 

si. pport our family. This apart, it is not being possible to 

e  my si star in marriage or to a r"ranqe for the medical 

tretmeri t of my aLl in q mot he rtor want: of money. We dc nc t. 

h&,e 	any 	landed 	property 	or 	ecu rca 	of 	earn ing e::cep t. 	the 

meqe r pens ion 	amou n t 	of 	my mother. 	Si:D, 	we are resIding 	in 

t4 house of ou r maternal uncle ii ke orphans and my maternal 

urile is 	also 	a 	poor 	)E:rsofl 	who 	is 	in capable 	of 

mr;ntein:ing us. 	My 	tether 	died 	of 	the 	dreaded disease 	of 

caiçicer at 	a 	time when 	one 	thi. rd 	of 	his 	service teriu re 	was 

yef to go. 	Bee .i des 	w hetave r 	money was rece .i ved hy use f te r 

t hi. 	death of my 'father, 	was def rayed age i net the expenses of 

hi 	t:reatment, 

Thra'f're I pray your honour k:indly to save 	the 	family 

\ \ 	one of 	your deceased employ 	from 

m C 	in a 	Or". 	d 	post 	in 	your 	department 	or any 	other.  

\ \ 	O 	ilit ral Government depa rtmen "F;; for which I p ray 

iours ftFifiit1: 

;Le i209,01 

	

i<.i,_inii,i 	Das 

	

Son of La't:e (oi,.j rn qt Oh 	0. 
(,'':;) Sri K..nu Moh a n 

Vii laqe likarpara 
P. O .  

F 	i 	nl Ml 	/ 

HI 
W~C'~q ~ cuvrt 



 

:- 

/1 

 

GOVERNMENT OF INDIA 
MINISTRY OF COMMUN1CATJ01j 

DEPARTMENT OF PCGTS 
O/OTHtSUIRJNTfN1NT RMS 'S' DIVJSION 

SILCHAR - 788001 

No. B-7/ 17/Ch-VL 	 Dated atSilchar, the 28-08-2002. 

To,' 

1 ... ._.. 	s..... .....t..r.ar Paul  
C/o Sanku Mahanta 
Near Over Bridge 
Karimgnnj Road, Silchar- 788008. 

2. SriSinianshu Clieti 
C/a Late Ghana Knntn Chetia 
KhusalNagur P0- Moranhat 
Dihrugnrh- 785670. 

p VSriKandarpnKumarDas 
Vf SI C/u Kaiiu Mohan Das 

Basudeb Nagar 
AarArnganj- I ø*/2i. 

Sub:- 	Deletion of name of candidate from the %vait list approved by CSC 
f o r appointment On compnssionat óiiid 

In this office letter No. even dtd. 14-07-01 Your wl1tingnss was 
\ called for as to whether you are willing to accept the offer for your appontrnent 

in any GDS Post But you have informed your un-willingness to acceptIFe offer; 
\ As such as peit Departinent.nl  instruction and rules your name Is f1hV i.rdore)\ 

deleted from the Iistfor future consideration 

No further request will be entertained . This is for your 
information. 

\,\ 
(C.R. De1) 

Superintendent 
RS'iv1sIo 
Sllchnr-788001 - 

/ 


